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under:-

(1) | ama candidute set ug by MM--M-{WM of the political party | am contesting 2. an

Independent candidare,

(1) Details of PAN and status nl‘ filing of Income tax return :
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(3} The following ease(s) is/ are pending apgainst me in which cognizance has been taken by the court:-
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4, Cuses in which 1 have been convicted by a court of law{other those referred o in Form 26):
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({a) | The details of cases, Sections of the | g

| | Act and description of the offence for
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i5p Thut | give heietn below ibe deinils of « @ assels {movable and i amovable et ) of mysels,
mw sponse and all dependents:

A Details of abile asse

Mote:

1. Assets in joint name indicating the extent of joint ownership will also have ta be given

2. In case of deposivinvestment, the detaids including Serial Number, Amount, Dare of Deposit, the Srheme,
Name of Bank/ Institulion end Branch are to be given )

3. Value of Bonds/Share/Dietentures as per the current market value in Stock Exchange in respeet @t lawed
companies and as per booky in case of non- listed companies should be given, )

4. Dependent’, here means 4 person, substantially dependent on the income of the candidate,

5. Details including ainount is 1o be given separately in respect of each investment)
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2 . Each land or building or apartment should be mentioned separately in this format.)
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purchase) at the time of
purchase

Ni#

Any Investment on the land by
wiy of development,
construction ete.

K #

Approximate Current market
valuz

j’lll.ﬁmﬂlf‘f\-

|
I
|
| 2]

Dthers (such as interest in
property)

MR

L (vi)

Total of Current Market
Value of (i) to (v} above

{6) 1 give herein below the details of linbilities/ dues to public financial institutions and government :-
{Note: Please give separate details of name of Bank , institution, entity or individual and amount for each item)

' 8. | Description Self Spouse(s) Dependent-1 | Dependent-2 | Dependent-3 |
Mo,
[ (i} | Lonn or dues to Bank/Financial |5 B9 - legoi ' i
| Institution(s) - ¢ eeecc)= i wid N o
| Name of Bank or Fl Lo Loow
Amount outstanding
MNature of loan T
Loan or dues to any Ui o ey - ras ' .
individuals/ Entity other than  [Regepud Vo8] NIF. Wi N 'S t
mentioned in (i) above. [T
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Amount outstanding
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Aty Giher liability

M

(srand total of liabilities
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Gaveypment Dues:
[Clues 1o Jepartments dealing !
With government | A
decoumodation

e e
Dues to departments dealing '
with supply of water | *

Dues to departments dealing =
with supply of electricity 3

Dues to departments dealing
with supply of f
telephones/mobiles

Dues to departments dealing
with povernment transpon
(including airerafts and
Lelicopters)

[neome Tax Dues

NI#

Wealth Tax Dues

Service Tax Dues

Municipal Property Tax Ducs

Sales Tax Dues
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Any other dues

Grand total of all Govi. dues
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{7} Details of profession or

upation:
& Self.. [lewben
b, Spouse , L1 Se it

{8) My educational qualification is as under:

begi gl live Poten bl , Goe sk Let i

(Give details of highest School / University education with full form of the cenificate/ diploma/ degree course)
(Mame of the School /Callege/ University and the vear in which the course waz completed.)

(%). ABSTRACT OF THE DETAILS GIVEN IN (1) TO (8) ABOVE:

1. | Name of the candidate

Sh/SpeTRem. G bsh Maowsr L

2. | Full postal address Hah i Chagamn TR A F Th el
3, [ Wumber and Name of the constituency and 125
state *

wa

MName of the Political party which set up the
candidate {otherwise write ‘Independent')

Towalaltribed

4. | {a) Mumber of cases in which conviction order
__ | passed {other than those referred 1o in Form 26)
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course) (Mame of the School /College! University and the year in which the course was completed. )

VERIFICATION

1, the deponent, above named, do hereby verify and declare that the contents of this affidavit are true and carrect 1o the
best of my knowledge and belicf, no part of it is false and nothing material has been concealed there from. | further

tleclare that :

{u} there is no case of conviction or pending case against me other than those mentioned in items 3 and 4 Iit!ﬂ'\-'ﬂ'.
11t} L. my spouse, or mfdupt:ruil:nl's dis not have any asset or lability, other than those mentioned in items 3 and 6
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Verificd A2 Fove . his teoletem et dayof 3@ e i 00
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Note: | Affidavit snould be filed latest by 3.00 V"M on the last date of filing nominations.
2 Affidavit snould be sworn before an Luth Commissioner or Mugstrate of the First Class «r before & Motary

Publiz.
A Al columnis should be filled up and 1o column ta be left blank, 1f there is no information to fursial e respt ol
any item, either “Nil™ or “Not applicable™, a5 the case may be. should be mentioned

4. The affidavit should be cither tvped o writien iegibly and neatts
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